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Since the petitioner herein, holding almost 50% shareholding in the company not being

able to converse with the people managing the company owing to language problem and

moreover, the Petitioner is not familiar on accounting side, he is given liberty to take a

professional to take inspection of Books of Accounts of the Company.

As to the remuneration of the Observer is concemed, since the Respondent side has

insisted for appointment of the Observer, the Respondent side is hereby directed to pay

remuneration to the Observer as agreeable to her.

For the petitioner is a resident of Korea, the date of inspection may be fixed as

convenient to both the parties.

It goes without saying that the Respondent side will provide copies of the documents

inspected by the Petitioner.

List this matter for reporting and hearing on13.12.2017.

V. NALLASENAPATHY
Member(Technical)

B. S. V. PRAKASH KUMAR
Member (Judicial)
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